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on Deing mentioned this matter 

is taken up today 

Heard Mr.PraVi Içpadhi,Learned 

Counsel for the Applicant  and !rSreswar 

l3ehe ra, U arned Aditional Standinç Counsel 

re.)re3enti 	for te Union of India;on .hom 

a copy of this original Apliation h 

a1rea2y cen serVeit. 

Applicantt, Pitahas Sahoo (a 
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of the Postal Assistant C;adre)wa7 ped 

Ca 

s.~_ •U 	

as Sub Post Master of Anuul Baz a r Sub 

Post office with effect fm 10.12.2003. 

Je,havin! faced an order of transfer to 

AUjUl Head Post offieecin 14 capacity 

of Postal Assistanthas fj1ej this Ori!ina1 

Q G-r,v 	 AppliCatiOn under section 19 of the 

AtministratiYe Tribunals Act,185 chal1eniflq 

frw, 	
the impu ned o rde r of transfer un de r 

AnnexUre4 dated 18th 14ay,2004. Applicant 

has relied upon Rule 60 of postal Manual 

Vol. IV to state that he should have been 

allowed to cotMe at inugul Bazar Sub  

post Office at least for four yearsa' and, 

in no circumstanCes,he should have been 

disturbed frornthe said post of Sub Post 

"laster of Anuçful Bazar SO within six months. 

Being arieVed by the jmpuned transfer 

order dated 18.5.2004.the ap1icant has 

also furnished representatiOnS to his 

authorities under AnnexureA/S dated 25.5504 

and under Annexure-6 dated 295. 2004,It is 

also the case of the applicant that in order 

to accornodate the ReSpOAdat NO.4 at 

Anuul Bazar,50.the authorities have 

disturbed him (Applicant ),If that is so, 

then transfer of AppliCant,ir3 order to 

accommodate Respondent No. 4,would amount to 

a rnala fide exercise of power. Without 

entering into the merits of this case, this 

Original ppplicatiOfl is disposed of with 

direction to the Respondents (especiallY, 

-- 	
to the RespOndent NO.2) to redress the 

A4 



grievances of the Applicant as raised in his 

representations under Annexttres-A/5 and A/6, 

and the ave rments made in the p resent Original 

Application and, while doing so, the Respondents 

should keep in mind the departmental instructions 

including that of ile-60 of Postal Manual Vo]..'IV. 

They should also keep in mind that Respndent No4 

is junior to the Applicant in Postal Assistant 

cadre 

While remiting back this matter to the 

RespOndents,].ierty is hereby granted to the 

Applicant to pray for a personal hearing and,jf 

such a prayer is made,the Respondents (especially, 

the Respondent No.2) should give the Applicant a 

chance to ventilate his grievances in person,The 

Respondents should give consideration to the 

grievances of the Applicant joy the end of Jine, 

2004 and,until such reiressals are made,the transfer 

of the Applicant from Anugul bazar so to Anuqul 

Head Post Offine (as ordered under nne*tre.A/4 

dated 18.5.2004 ) shall remain stayeAs a 

consequence, the transfer of Respondent No•4 under 

Anneure-A/7 dated 18.5 2004 shall not be given 

effect to, 

with the afo res .Ld oe rvation s and 

directions, this Original Application is disposed of. 

at the admissinn stage, 



3 	 Send copies of this order,alon!with 

copies of the Ori!ina1 Application, to the ReSpondents 

and free copies of this order be given to learned 

COUn se 1 fo r both sides, 

JUDICIAL) 


